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% IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY ~BENGH
. 7/7/[‘{’2/—
0.A. NO: _ (p A 5§375}9/4) 199
T.A. NO: o '
264341992

DATE OF DECISION_

[

_SHRI R,N,NIMIE Petitioner

FIR.Y.RSINGH Advocate for the Petitioners

Versus
| . ; EPo,Dy -
32;;e§tor General, . * Pespondent
- New Delhi,
* . :
_ £dvocate for the Respondent(s)
i
- CORAM:
The Hon'ble Mr. M.Y.PRIOLKAR, MEMBER (A)
The Hon'ble Mr,
¢

L, Whether Reporier local papers may be allowed to sse. the
Judgement ? ) ‘ ' S
2, To be referred to the Reporter or not ? ﬂrﬂ

3. Whethertheir Lu:rdships W1sh to see the fair copy of the
Judgement ? frg

4, Whether it needs to be 01rculated to other Benches of the -

Tribunal ? ¢¢0

(Mm.Y.PRTOLKAR),
M/A

mbm*
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

BOMBAY BENCH

- 252/92
STAMP NO, / O.A.No.23%#/92

SHRI R.N.NIMIE, ) «capplicant
/s

The Director General C,P.,W,D.,

New Delhi, ' . eesT®Spondents

CORAM : HON'SLE MEMBER SHRI M,Y.PRIOLKAR, MEMBER (AR)

ﬂggearance

Mr,YeR,Singh, Adv,
forthe applicant,

Nohe for the rasbondants.

ORAL JUDGEMENT Dated: 26,3,1992

TPER ¢ M.Y.PRIOLKAR, M/A)

Mr,Singh, counsel for the applicant on
instructions from the applicant seeks permission
to withdraw the gpplication. Accordingly, permission
is granted to withdraw the same at the reguest of the
applicant, Na order as to costs,
ﬁ% _
=t

(M.Y PRIOLKAR)
, MEMBER (A)



